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BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
' AHMEDABAD BENCH
AHMEDABAD

IA 574/2019 in C.P. (1.B) No. 616 /NCLT/AHM/2018

Coram: Hon'ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL
Hon’ble Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19.09.2019

Name of the Company: Kiran Shah IRP for Shri Jalaram Rice Industries Pvt. Ltd.

Section of the Companies Act: Section 33(1), 33(2), 34(1) of the Insolvency and
Bankruptcy Code
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ORDER

The parties are represented through learned counsel and FCA.

The instant application is filed by the Resolution Professional seeking order of the
liquidation under section 33(1), 33(2), 34(1) of the IB Code.

The RP submitted that even after publication no expression of interest is received
till last date i.e. 12.08.2019 owing to which the COC in its 4" meeting dated
20.08.2019 had unanimously passed the Resolution under subsection (2) of section
33 of the IB Code for liquidation of the Corporate Debtor Company as retlected at
page number 46 annexure F.

On perusal of the record, it is found that the Applicant has annexed the proot of
paper publication and minutes of the meeting dated 20.08.2019. It 1s also found that



there was 100% voting in favour of the liquidation of the Corporate Debtor Company
as reflected from annexure 1, page number 47 and accordingly, the RP was
authorised to file the application under section 33 of the IB Code before this Bench.

Considering all the above said facts and the documents annexed therein with
application, this adjudicating authority is of the considered view to pass an order for
liquidation in respect of the Corporate Debtor Company and direct the liquidator to
issue a public announcement stating that the Corporate Debtor 1s in liquidation.

This Adjudicating Authority hereby appoint the Resolution Professional as
‘Liquidator’ under section 34(1) of the Code. The Liquidator shall send an intimation
to the Registrar of Companies with which the Corporate Debtor 1s registered.

The liquidator shall act as per section 35 of Insolvency and Bankruptcy Code, 2016,
subject to directions of this Authority.

Accordingly, the instant IA stands disposed of.
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CHOCKALINGAM THIRUNAVUKKARASU MANORAMA KUMARI

MEMBER TECHNICAL MEMBER JUDICIAL
Dated this the 19th day of September, 2019




